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MESSAGE FROM RAJYA SABHA

Secr̂tair: Sir. I have ip report the 
following message received from  the 
Secretary of Rajya Sabha;

Fhe Lok Sabha met at Elev̂ of the 
Clock.

T Mr.  Sp e a k e r  in the Chair] 

QUESTIONS AND ANSW2RS 

(See Part I)

‘I am directed to inform the Lok 
Sabha that the Bajya  Sabha, at its 
sitting held on the I6th August, ld56, 
has passed the fcrflowing motion ex-̂ 
tending the time for presentation of 
the Report of the Joint Committee of 
the Houses on the Copyright Bill, 1955:

12.4 P.M.

PAPERS LAID ON THE TABLE

D e c l a r a t io n s o f  Ex e m p t io n  u n d e r 

R e g is t r a t io n o f  Fo r e ig n e r s  Ac t

The Minister in the  Ministry  of 
Home Affairs (Shri Datar); I beg to
lay on the Table a copy of each of the 
following Declarations of  Exemption 
under the proviso to section 6 of the 
Registration of Foreigners Act, 1939, 
namely:

(1)  1!24|56-F. L, dated the  9th
April, 1956 (2 Declarations)

(2)  1|59|55-F. I., dated the  17th
April, 1956 (18 Declarations)

(3)  11281.56-F. I., dated the  24th
April, 1956 (1 Declaration)

(4) Il32j56-F. I., dated the 4th May, 
1956 (2 Declarations)

(5) I j31!56-F. I., dated the 15th May, 
1956 (1 Declaration)

(6) lj38156-F, I., dated  the  26th 
July, 1956 (7 Declarations) [Placed 
in Library See No. S-343/56.

MOTION

“That the time appointed for the 
presentation of the Report of the 
Joint  Committee of the  Houses 
on the Bill to amend and consoli
date the law relating to copyright 
be extended up to the first day 
of the next Session”.’

PETITION RE INDIAN RAILWAYS 
ACT AND RUÎ S THEREUNDER

Shri B. S. Mnrtliy (Eluru): I beg to 
present a petition signed by a peti
tioner relating to the amendment of 
the Indian Railways Act IX of  1890 
and the Rules framed thereunder.

BUSINESS OF THE HOUSE

Hie Afinister in the BOnlstry of 
Home Affairs (Shri Datar): With your 
permission, I rise to announce on be
half of the Minister of Parliamentary 
Affairs, the order of Government busi
ness in the Lok Sabha for the  week 
commencing 20th August, 1956. After 
the conclusion of legislative business 
set out in today’s order  paper, it is
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[Shri Datar] 

proposed to bring forward the  fol
lowing items of business next week:

Bills for consideration and passing

1. Industrial Disputes (Amendment) 
Bill, as passed by the Rajya Sabha

2. Jammu & Kashmir (Extension of 
Laws) Bill.

3. Government Premises (Eviction) 
Amendment Bill, as r̂ orted by  the 
Select Committee.

4. National Volunteer Force Bill.

5.  State  Financial  Corporations 
(Amendment) Bill.

6. Newspaper (Price & Page) Bill, as 
passed by the Rajya Sabha.

Financial Business

Voting of Supplementary Demands for 
Grants for 1956-57 and  Demands for 
Excess Grants for 1951-52.

It is proposed also to provide for a 
two-hour discussion on the situation 
in the Naga Hills during the  course 
of the week.

I am also in a position to announce, 
Sir,  that  the  Constitution  (Ninth 
Amendment) Bill will be brought up 
for consideration in this House  on 
Monday, 3rd September.

BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES) 

BILÎ Contd.

Mr. Speaker:  The House will  now 
take up further clause by clause con
sideration of the Bill to provide for 
the  transfer  of  certain  territories 
from Bihar to West Bengal and  for 
matters connected therewith, as  re
ported by the Joint Conunittee.

Shri M. P. Mishra was in possession 
of the House.  Hon.  Members  can 
Bpeak  on  the  amenclmenits  relating  to 

clauses 3 and 4 and also the  clauses 
and any new clauses in relation  to 
them.
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